Hargana Gouernment Gazette

EXTRAORDINARY
Published by Authority

© Govt. of Haryana

49-2025/Ext.] CHANDIGARH, WEDNESDAY, MARCH 12, 2025 (PHALGUNA 21, 1946 SAKA)

HARYANA VIDHAN SABHA
Notification
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No. 6-HLA of 2025/10/4779.— The Haryana Land Revenue (Amendment) Bill, 2025 is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 6-HLA of 2025
THE HARYANA LAND REVENUE (AMENDMENT) BILL, 2025
A
BILL
further to amend the Haryana Land Revenue Act, 1887.
Be it enacted by the Legislature of the State of Haryana in the Seventy-sixth Year of the
Republic of India as follows:-
1. (1)  This Act may be called the Haryana Land Revenue (Amendment) Act, 2025.
(2)  Itshall come into force from the date of its publication in the Official Gazette.

2. In section 111A of the Haryana Land Revenue Act, 1887 (hereinafter referred to as the
principal Act),-

(@) for the existing marginal heading, the following marginal heading shall be
substituted, namely:-

“Partition in case of joint holding between land owners except where co-sharers are
husband and wife.”;
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(b)  for sub-section (1), the following sub-section shall be substituted, namely:-

“(1) Notwithstanding anything contained in section 111 and with effect from such
date, as may be notified in respect of a revenue estate by the Commissioner, the Revenue
Officer having jurisdiction shall issue a suo motu notice to all co-sharers recorded in the
revenue record or co-sharers in whose favour mutations have been sanctioned, to get the
land in their joint ownership partitioned by mutual consent within a period of six months
from the date of issue of notice:

Provided that this provision shall not apply where the co-sharers are husband and

wife.”.
Omission 3. Section 114 of the principal Act shall be omitted.
of section
114 of
Punjab Act
XVII of

1887.
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STATEMENT OF OBJECTS AND REASONS

An amendment in the Punjab Land Revenue Act, 1887 (Act XVII of 1887), was enacted by the Punjab Land
Revenue (Haryana Amendment) Act, 2020 (Haryana Act No.19 of 2021) by inserting section 111A pertaining to
partition in case of joint holdings between land owners aimed at reducing litigation both civil as well as revenue courts.
While enacting Act no.19 of 2021, the Section 111-A was not made applicable in case all co-sharers are related by
blood or where the other co-sharers is a spouse. It has been felt now that there is also significant litigation in joint
holdings among co-sharers related by blood. Accordingly, to ease the partition process in such cases where a co-sharer
related by blood wants to seek partition of the joint ownership land holding, the amendment in the heading of section
111-A of this Act is proposed to be made by making applicable the said section to all landowners including blood
relations except husband and wife. The other amendment in the Haryana Land Revenue Act, 1887 (Punjab act XVII of
1887) is essential so as to ensure speedy disposal of partition cases. As per section 114 of the ibid Act, it is incumbent
upon the Revenue Officer to an ascertain whether any other co-sharer(s) desire the partition of their share as well, and,
if so, to add them as applicants for partition. It has often observed that co-shares of a khewat with joint ownership
cannot make optimum use of their land unless the same has been partitioned and they become sole landowner of specific
land parcels having specific khasra numbers and appropriate tatima drawn, if need be. Hence, it is essential to delete
Section 114 so as to enable a co-sharer to get only his share partitioned. It shall not be incumbent upon the Revenue
Officer upon receipt of an application by a co-sharer to ascertain whether any of the other co-sharers desire the partition
of their shares before. The Haryana Land Revenue (Amendment) Bill, 2025 is aimed to achieve the above objects.

VIPUL GOEL,
Revenue & Disaster Management Minister,
Haryana.

Chandigarh: DR. SATISH KUMAR,
The 12th March, 2025. Secretary.
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